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SHRI S. K. TAPURIAH (Pali): I join
in condemning this dastardly attack on Shri
Jyoti Basu. Thank God he has been spared.
We wish him a long life. I would only like
to know whether any compensation is being
given to the family of the person who lost
his life.

MR. CHAIRMAN: Investigation is
going on. That is all. We now continue with
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also clarify as to the category of persons

who were punished.

1 make this charge that in the name of
this Act only common people are punished;
justice is not being done properly. Many
times criticisms have been made herc that
in the name of summary trial procedure
justice is not being meted out to the common
people. I would requiest the hon. Minister

the discussion on the Statutory Resolution
and the Bill.

18.08 hrs.

STATUTORY RESOLUTION RE: ESSEN-
TIAL COMMODITIES (AMENDMENT)
CONTINUANCE ORDINANCE;
AND
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL—contd.

*SHRI K. RAMANI (Coimbatore): Mr.
Chairman, Sir, I am not opposing the Essen-
tial Commodities (Amendment) Continuance
Bill, 1970 which has been brought before the
House by the Government. But, at the same
time, I have unassailable objections and
strong criticisms to make regarding the
manner in which the Act had been imple-
mented in the past. I would like to enumerate
a few of them.

To give an example, the hon. Minister
stated that during the year 1968 out of 17960
cases of summary trials only 6018 cases
ended in conviction. I would request the hon.
Minister to clarify what happend to the
remaining cases specifically in hisreply to the
debate. Similarly, the hon. Minister pointed
out that in 1969 there were 8422 cases of
summary trials and out of which 4330 were
cases ending in conviction. In 1968 summary
trials were instituted against about 18,000
persons and only about 6,000 were convicted.
T would like the hon. Minister to inform the
House whether all those who were convicted
were common people, petty traders and small
industrialists or they were big black-mar-
keteers, hoarders and profiteers. In 1969
the summary trial cases were about 8,500 and
only in 4,300 case. punishment was awarded.
I want to know what happened to the re-
maining 4,200 cases, The Minister should

to look into this.

The objective of this Act should not merely
be to award punishments, On the contrary
this Act should be an instrument in bringing
to book the black-marketeers, hoarders and
profiteers and also inmaking available to the
common peoplethe essential commodities by
ensuring proper and equitable distribution. 1f
this isnotdone, the hon. Ministermust under-
stand the however good the intentions of a
law may be, if it is enforced tardily, then’the
people would neither welcome such a piece
of legislation nor would extend their support
to it because no beneficial results flow from
such a law,

The Government, after assumingthe powers
to regulate distribution of scarce essential
commodities, to check the rise in prices and
also to root out lock, stock and barrel the
black-marketing and hoarding by unscrupu-
lous people, had genuinly tried to
implement this Act, If that is true, what
happened to Vanaspati? The price of Vanas-
pati has shot up and it has gone undcrgrour!d‘
When there is acute scarcity of esscnt]al
commodities like various Kkinds ol’_ Pll&,
foodstuffs, cloth, yarn, paper, medicines,
sugar, etc., it is the prime duty ofthe C?ov_cm-
ment to regulate the production and distribu-
tion of these commodities by forcefully
excercising the powers granted to them under
this Act. My feeling is that the Government
have failed completely in their effort to
arrange proper distribution of essential
commodities. I request the Government to
examine this issue more carcfully.

In my constituency, Coimbatore, a tin
of groundnut oil was selling at Rs. 42; but
now it has gone up to Rs. 64. A tin of gingily
oil was being sold at Rs. 72 and now it is
sold at Rs. 77. A kilo of coconut oil costs

*The original speech was delivered in  Tamil.
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Rs. 7.50. Reports have appeared in the
newspapers that there is no difference bet-
ween cocomut-oil and ghee and as a matter
of fact both are competing with each other.
Tie hon. Minister should explain what steps
have been taken by the Government to re-
gulate the distribution of these essential
commodities in exercise of the powers of this

Act.'Tam not aware of any such steps haviag
been taken by the Government.

I would like to strike a note of warning
to the Government here. In this year's
Budget, the Government are going to print
currency notes to cover the deficit of Rs. 225
crores. New imposts of excise and other
taxes to the tune of Rs. 170 crores have been
proposed. As a result of interaction of these
two propositions, there will definitely be
spiralling of prices. It will also lead to large
scale hoarding of essential commodities.
The responsibility to prevent these things
occurring rests squarely on the Government.
While taking action,if the Government allow
the big hoarders and profiteers to go scot-
free and at the same time punish the common
people, petty traders and small industrialists,
then I would warn the Government that they
will be misusing the authority and confi-
dence reposed in them. There will be stiff
opposition from the people if the Act is
enforced in this way.

When there is scarcity of essential commo-
dities and daily necessaries of life, it is im-
perative that the Government should enforce
rigorously the provisions of this Act in so far
as proper distribution is concerned. The
question that is posed today is why it has
not been done so far. The hon. Minister
should bear this in mind when he seeks the
vote of the House for passing this Bill. He
should specifically mention in his reply as
to how many big black-marketeers, hoarders,
profiteers and swindlers of the society were
punished in the ycars 1968 and 1969 and how
many common people were harassed. 1f this
information is made avaflable to the House,
then the cat will be out of the bag.

Today through central laws and through
Central Reserve Police force, the Government
are resorting t0 repressive measures in the
States, The people who domand and fight
for eradication of black-marketing, hoarding

and profiteering are oppressed with a heavy .
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hand. On the other hand, 1 would request
the hon. Miniater to make use of the Police
Foroe to bringto punish the biack-marketeers,
profitoers and hoarders and implement this
Act in a fair, just and cffective way so that
the common people are afforded the much-
needed relief,
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MR. CHAIRMAN: Now,
Minister.

the hon.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY): 1 am highly thankful to the
hon. Members who have participated in
this debate and who have made very valuable
suggestions, The hon. Members were kind
enough to extend their support to this Bill.

I am not a pathetic believer in controls.
However the control hag not inspired the
confidence of the public in capitalist, morali-
ty in the matter of keeping the priceline.
Therefore, as an inevitable measure, some-
times steps under Essential Commodities
Act will have to be undertaken.

As far as this measure before the House
is concerned, we will have to view this' in a
limited compass. We are not dealing with
the total measures as such but we are dealing
with the procedural requirements. This is
a continuation of that procedure under the
Criminal Procedure Code which is already
in existence and we are only trying to extend
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the period. This is the limited sphere in which
we will have to examine the Bill before us.

Regarding Shri Randhir Singh's sugges-
tions, I believe normally the farmers will
not violate the law on essential commodities.
I do not see why they should feel that they
are likely to be apprehended under this law.
They are mainly producers. There is no
scope for them to indulge in any malpractice
coming within the four corners of this law.
They are honest. If there is any violation,
that would be punished, - If there is any
harassment, I hope State Governments
would take note of it and take necessary
steps to avoid any herassment being caused
to innocent persons.

Another question raised was about the
desirability of the summary trials. In the
Act itself, appeal is provided for this is in
case of confiscation also. In the rest of the
matters, the Cr. P.C, lays down in sec. 414;

“Notwithstanding anything herein-
before contained, there shall be no appeal
by a convicted person in any case tried
summarily in which a Magistrate empo-
wered to act under s. 260 passes a sentence
of Iﬁne not exceeding two hundred rupees
only.”

SHRI KANWAR LAL GUPTA: When
they have revoked detention without trial,
in the changed circumstances, why no appeal
is provided ? May be Rs. 200 or rising of the
court—does not matter.

SHRI RAGHUNATHA RADDY: To
ensure speedy disposal of cases, certain pro-
cedure is followed by courts., For that
summary trial is provided for as in the Cr.
P.C. It also provides for remedies, such as
appeals or revisions. The rights and liabi-
lities are prescribed under the Code. We
need not go into it,

SHRI KANWAR LAL GUPTA: This
is a fundamental issue. He asks us to pass
this Bill but says ‘do not go into this issue.’
Let him convince us.

SHRI RAGHUNATHA REDDY: In
a developing economy. .

SHRI KANWAR LAL GUPTA: Eco-
nomy is to be developed with detention?
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SHRI RANDHIR SINGH: Farmers
are prosecuted and harassed in thousands.

oft Wt A g ;S A G
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¥ g

SHRI RAGHUNATHA REDDY: Sum-
mary trial is not something unknown to
law. Tt has been there for a long time under
the Cr. P.C. Having regard to certain aspects
of business morality, the necessity to deal
with distribution effectively, the need to
control blackmarketing and the considera-
tion to see that in relation to essential com-
modities the community should not be es-
ploited and placed at the mercy of persons
who do not observe any kind of morality, sum-
mary proceedings are essential to reach them
a lesson and administer deterrent punishment.
Such proceedings are recognised in juris-
prudence and this is nothing new. I hope he
will appreciate this,  Here we are mainly
dealing with economic crimes. Economic
crimes are committed by those in high palces
who cannot be easily apprehended, but the
law doss not recognise the status of a person
if he commits a crime, and every person will
be treated equally. Therefore, in order to
protect th2 interasts of the community and
to expedite trials and award punishment,
this kind of prozedure has been followed.
It is nothing new to law and it is already pro-
vided for in the Criminal Procedure Code.
Again, it is not something that I am asking
the House for the first time to accept. It is
already there in the statute. We are only
asking for extension.

I have dealt with the conditions under
which the Ordinance had to be issued in my
opening speech and 1 need not refer to it
again. I do not agree with the proposition
placed by Shri Kanwar Lal Gupta in support
of his Resolution. 1 hope the House will
reject it.
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MR. CHAIRMAN: The question is:

“That this House disapproves of the
Essential Commedities - (Amendment)
Continuance Ordinance, 1969 (Ordinance
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No. 10 of 1969) promulgated by the Pre-
sident on the 30th December, 1969,

The motion was negatived.
MR. CHAIRMAN: The question is:

“That the Bill to continue the Essen-
-tial Commodities (Amendment) Act, 1964
for a further period, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.
Clause B—{Continuance of Act 47 of 1964.)
SHRI SHIVA CHANDRA JHA: :I beg

to move:

Page 1, lines 6 and 7, for “31st day of
December, 1971

substitute **31st day of December,
1972, (1}
Page 1, line 10, for “31st day of Decem-
ber, 1971."

substitute “31st day of December,
1972." (2)
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SHRI RAGHUNATHA REDDY: While
there may be some point in the argument
put forward by the hon. member, let us try

Division No, 21)
Banerjee, Shri S. M.
Fernandes, Shrl George
Goyal, Shri Shri Chand
Jha, Shri Shiva Chandra
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it for two years and see how it works. I
oppose the amendments.
MR. CHAIRMAN: The question is:
Page 1, lines 6 and 7,—

for “31st day of December, 1971"
substitute—

“31st day of December, 1972"(1)

The Lok Sabha divided:

[18.46 hrs.
Khan, Shri Ghayoor Ali

Patel, Shri J. H.

Sen, Shri Deven

Shastri, Shri Ramavatar

NOES

Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri R.

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Dalbir Singh, Shri
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri K. G.
Gandhi, Shrimati Indira
Ganesh, Shri K. R
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MR. CHAIRMAN: The *result of the
Division is: Ayes B; Noes 66.

The motion was negatived,
MR. CHAIRMAN: Now the question is:
“That clause 2 stand part of the Bill"

The motion was adopted.
Clause 2 was added to the Bill,

SHRI KANWAR LAL GUPTA: Sir, I
want to raise a point of order. The amend-
ment was that of Mr. Shiv Chandra Jha
and you said, “Ayes have it; Ayes have it.”
You see the record. You said, “Ayes have
it; Ayes have it."” The amendment is carried.

MR. CHAIRMAN: No, no.

e . gwA A AT
w21 8, g9 foa &, sy foad # 2w
dfog | fagiv o0 wavedz & og §
Feferd, ¥ae gH T AT @ 7, 3947
AT €Y 78 a7 5 ag fra e e
TR E | w8 Ny w1 Qe @ A
U T FACTE ATAATZIT | W19 IFB
ar ugy, fead F o &

awmafa wgwy : §3 77T —Clause
2 stand part of the Bill.

S WA [ ;W9 FET §—
Ayes have it, Ayes have it. You put the
amendement.

awafa agw : #F Fgr 8-Clase

. 7 stand part of the Bill (Interruptions)

SHRI SHEO NARAIN (Basti): You
sec the record. It is a genuine demand

ofi AT W™ qar: WA oget
wivedz fedflew & g vt | wF
I IAET A A wRvEE o, W
I O AT FAT, TR IawT A

CHAITRA 10, 1892-(3.313'.4)_ - Commodities (Amd.)

Continugnce BNl »e
feam, ga®Y 9aT & 7E av fr gy /@
FET § o fRe smR W sgr—
Ayes have it, Ayes have it. ¥R ATEX
qUHT qaA ¥ faq o T ag
Ne Y 1w ez W AR
FAT § |

awrfe gl dF &9 2 T
tr .. (wmawm), . .

ot S g 9 fowrd 2|
#ifag, sra 2 7 waT &, AR
FEE | TAEHZ 2 g T FUI AT
oY AT AG AT AR G, . . (s
am). .. ¥¥ve gRwedr SO
FAC IAT AT TART 4T AFY FIT T
&, wra fegrd faq 1 ar @Y ww gasr
FraTa A, & w FETE FE FER
T ifag. . | (wrmE™) . . .
9y &9 FI T FIHAC, IAF ATX
g% gy Hifag |

waTafar oY, AT w77 78 & FF TR
firs == &7 o & g wRvedz 9T
fedraga g A1 =g Fafew g 7€)
% a1 ST N qEd wheede @,
wmifas § fr 9@ 9 e g e |
FATT 2 T AT HF YT TG F@ IS
¥ v A ga gAw Gan A g fE
FAS 2 T @ E, TR & FA,
T §Y @ §, I9d A% WA WY T FE
femr. . . (swwaw). . .

“mfaw@w wvEde do 2

qraré § avé 7o 1 FX FgT §—Clause
2 stand part of the Bill.

o wrewre qqav: Afew afew
ft werwenr g 1w ford

e

*The following members also recorded mwforﬂoﬂs.wﬂ Igbal 31“!‘1

-and Swami Brahmanandji.
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wwifa wgvea : gfe ag aré
gafae §F sy 2 %1 foar 7 &% 7Y
FET—Clause 2 stand part of the Bill,

afgy | TgF wTed wgr a7 fF AT O
o a1q fediga a3Y & o971 &, TF-0F
qT ey g |

MR. CHAIRMAN : No argument.

) ks a A M AR R §
oz 3rF AET &R )

wamfe afw: w9 gEET gAY
FO% ¥ I3 |

st o g : oo F =
£—Clause 2 stand part of the Bill. gAq
U wHI ¥ gAT ]

=t Ao HYo aT (FTAYR) : fedt-
W T IE GAT AT AT g AT FEA AT,
og wdvEdE Fo 1 9 gAT AT Ffw A
¥ wivgHz 7Y & fa o |re g e,
gafag FTEwe g1 %ar § | e
qgAT wAvEHT F Ak § g fomm W
sad ferame foem f Aifea gy
8 3tz g7 Wi #Y fay A 66 TAA
a3

afeT o ga wived W Ot
WAz 3 {1 @ § fF awy £ qar
e wf A IaF q6T §Y wwar &
T FET—Ayes have it. T oW
foadr oo wrdfag @ FO §
JEAARTAT AT | a1t &
g FFAT AT § b wvor #Y qraRee L
sl & fgama & wrw 3@ A1 o WO
JaTT ¥ fAwa AT SEwt ww aw gerar
WY o 4 w7 Y| AT WiR-
Wz wr forar wa & @Y ww HYE aga

MARCH 31, 1970

Commodities (Amde) 388
Continuance Bill

T A A qEA AT E W A o

FTETC Y fred et § 1 gafag F ady
e wem s gy qxfe M frow
wEt ogfa & Sew! d@d gO oF Tw AT
Wiy feadme w7 fear & sEst AW
forar omg—att i aTer w7 TvET

FaFT 7 fqar sg o

st fira Avooow - avrafa wgEE,
et fir aaoff argw ¥ w21 8, gAY fesrd
wY 7T & | gEAT-eNT A gH A AR
R AT & 1 g Wi & Tw Fewrd #7 X
wﬁaﬁﬁwﬂ%ﬁrml femrdfes
douw § gt @y fewrr wga iﬂ
SEAET &) . . . (vmewer). |

SHRI R. D. BHANDARE (Bombay
Central): I am requesting and appealing to
Members. Let us not convert this House into
a Panchayati Raj. (Interruptions)

SHRI RAMAVATAR SHASTRI rose.

SHRI R. D. BHANDARE: I am on
my legs. I am in possession of the House.

I was appealing to the Members to be fair
to the Chair.

SHMRI SHEO NARAIN: We are all fair
to the Chair. We mespect and :honour the
Chair more than you.

SHRI R. D. BHANDARE: Amendmgnt
No. 2 of Mr, Jha, . .

SHRI KANWAR LAL GUPTA: Why
not yau see the secord?

SHRI R. D. BHANDARE: Tam coming
to the record itself. I am not misleading you
or any other Member or the Chair. The
Chair specifically, categorically and very
clearly said that ‘Clause No. 2 do stand part
of the Blll." Thatjis there on the record.
So far as amendment No. 2 was concerned,
it was not taken into consideration. There-
fore, the Chair was justified when the Chair
very categorically said -that ‘Clause No. 2
_dostand.part of the Bill." This.is-the.cecord.
On'this matéer, let-us tbe ifdir ito-theChair.
Lot us go to the revort, Hasfarws emendasnt
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No. 2 is concerned, I know, it was not put
to vote and it was not pressed at all. I am
concerned with the Chair and therefore
I want to appeal to the hon. Members to
respect the chair and not mislead the Chair.
Let us not mislead the House. Let us not
spoil the record. The Chair said ‘Clause 2
stand part of the Bill.’—That is the record.

SHRI RANDHIR SINGH: Record  is
quite clear. Why don’t you refer to it, Sir?

MR. CHAIRMAN: I am giving my
ruling.. Amendment No. 2 is barred. I said
that “Clause 2 stand part of the Bill.”” That
is the record and so it stands.

SHRI KANWAR LAL GUPTA: What
about amendment No. 2, Sir?

MR. CHAIRMAN: Barred. It was not
put to vote.  Now, the question is:

“That Clause 3, Clause 1, the Enacting
Formula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 3, Clause 1, the Enacting Formula
and the Title were added to the Bill.

USHRI RAGHUNATHA REDDY: Slr
I move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

11.58 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules .of Procedure and .Conduct
of Business in the Rajya :Sabha,

(i)
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I am directed to return herewith the
West Bengal Appropriation (Vote
on Account) Bill, 1970, which was
passed by the Lok Sabha at its
sitting held on the 30th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”

“In accordance with the provmons
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to- return here with
the West Bengal Appropriation Bill,

1970, which was passed by the Lok
Sabha at its sitting held on the 30th
March, 1970, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill.”?

(iii) “In accordance with the provisions

of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith the
Appropriation (Railways) Bill, 1970,
which was passed by the Lok Sabha
atits sitting’held onthe 28th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”

(iv) “In accordance with the provisions

of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
Iam du‘ecteg to return herewith the

:)%propnatlgp (Ra,llways) No. 2

31 1970, W;uch\,wa,s pqsaed Qy the
Lok Sabha Atits, s;ttulg -held on the
28th March 1970, .and tran;mxtted
to the Rgpya §abha for its JIgcom-
mendations _and ,to_state {thﬁt this
House has no recommendations to
.make .to the Lok Sabha.in ,nesard
o (the ;said- Bill.” ;



